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the Sittings of 
the House

[Shri A. M. Thomas]
(v ) GSR. Nb. 1156 date# tjie 4th . ■ 

December, 1958;

(vi) GSR. No. 1157 dated the 
5th December, 1958 making 
certain further amendment 
to the Rajasthan Gram (Pro­
hibition of Export) Order, 
1958,

(vii) GSR. No. 1158 dated the 
5th December, 1958 containing 
the Rice (Uttar Pradesh) 
Price Control Order, 1958;

(viii) GSR No. 1158-A dated the 
7th December, 1958,

(ix) GSR No 1160, dated the 
8th December, 1958;

(x ) GSR No 1190, dated the 11th 
December, 1958, and

(xi) GSR No. 1191 dated the 11th

December, 1958 [Placed tn 
Library, See No LT-1161/58].

l l - 01j  hr#.

COMMITTEE ON GOVERNMENT 
ASSURANCES

M in u t e s  o p  T e n t h  S it t in g

Pandit Thakur Das Bhargava
(Hissar) I beg to lay on the Table 
the Minutes of the Tenth Sitting of 
the Committee on Government As­
surances held during the Sixth Ses­
sion.

11-021 hrs.

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE

M i n u t e s  o f  T e n t h  a n d  E l e v e n t h  
. S it t in g s

Shri MtUchand Dube (Farrukha- 
bad): I beg to lay on the Table the

Minutes of the sittings (Tenth and 
tt£venth) of the Committee on Ab­
sence of Members from the Sittings 
of the House held during the Sixth 
Session.

11-OS hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha: —

“I am directed to inform the 
Lok. Sabha that the Parliament 
(Prevention of disqualification) 
Bill, 1958, which was passed by 
the Lok Sabha at its sitting held 
on the 3rd December, 1958, has 
been passed by the Rajya Sabha 
at its sitting held on the 18th 
December, 1958, with the follow­
ing amendments'—

Clause 3

1 That at page 2, line 21, the
words ‘which is an advi­
sory body’ be deleted;

2 That at page 2, lines 37-38,
the words ‘director or 
member’ be deleted; and

3 That at page 3, lino 9, for
the words ‘clauses (h) and 

( 1) ’ the words ‘this sec­
tion' be substituted

I am. therefore, to return here­
with the said Bill m accordance 
with the provisions ot rule J26 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha with the request that the 
concurrence o f the Lok Sabha to 
the said amendments be com­
municated to this House ” .




